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ACT No. III. O F  1853. 

* 

the Governor General of India in Cotcncil, 
on the 11th March, 1853. 



he has travelled a less distance only, and has paid his fare for suoh less 

I[ - distance. . , 

accepted, and the tickets-furnished only upon condition that, there shall i 

1 
" be rooin in the train for which the 'tickets shall be fi~rnished. I n  case 

there shall not be room for all the passengers to whom tickets shall be 

s&a,ll have the preference, and those who . . qhoIl have ... . -  obtained tickets for 
t h e  same distance shall have the :piefeicn,ce, b6c66hing m the order ill 
which . they r , shall , .-, have . received . . . . .  their tickets. 

. . . .  .... . . . . .  . . . .  . . . . . . . . . . . . . . .  . . . . . . . . . . .  ., . . . . - .  - -. ?. . ~ .  
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- .class , than that for which he shall havepaid;his fare,:or by  continuing. . ; , 
* ' d  

. . 
:hi8 j o u h y .  in or upon any. of :the ..Car,ri.ages of - the :Cornpan y beyond the. .: 1 &>, 

place $02 which he shall have paid liis fare; withoptpreviously . . paying theg, j 
.$ :. 

f?re-:f~r: the."additionzl lddj~tance;~ ,and \ i t h  interk t o  avoid: there- i 
. . . . .  ..I ; 

of'. or who . . shall. kn~wingly and wilfully -r&fuie,or; neglect,-.on; ai-riviag at; -. 

. -  
t he  .. point. to which he shall have paid his fare, to quit such Carriage, o r  !j 
who: shall, i~ any other manner $hatever,atthmpt to-evade .:the:$ayment 

of his. . . fare, ie :her&by subjectedto 'i penalty -n:ot :exceeding Twenty: .- 

. . . .  . . .  Rupees . . . .  , .  . . . . . . . . . . . . . .  . . .  
,. : - 

, ,  ~ , . 7 

. . .. ' ' . .  * < . .+j . 
. . 

. ..:. : :IV.  Any wh:o-;shall .pt"into. orupon, or :&tempt: tb :pet.; 
into, or.upon, or shall .quit br attempt td. kuit any Cajiiago while -such: 
Carriage is -in motion, o r  who shall rid6 orattempt ' t i r ide:  on the steps : 

. ar.:&ny other  part of a Carriagej except o n  tho~e~atdswhic l i  a$e intended' 



ACT No. 111. OF 1853. 

v- 
r sucih less V. Any person other than the engine-man and fire-man, who sllull 

ride or arttempt to ride upon any locomotive cnginc or tcndor, and any '+ 
' 

person other than the goarc1 or brea,lcsman, w l ~ o  shall ride; or nttempt to 
emed to be ride upon any luggage, van or goods-waggon, without the special licence 
there shall of- the Superintendent of Locomotives, shall-be liable to penalty not 

1- I n  case Tweilty Rupees for each offence. 

- VI. No person shall siuoke either on the Company's premises, o+ 

in or upon any of their Carriages, (except in places or'carriages which 

may be specially provided for the pllrpose ;) any person infringing this! 
f~&latioil is hereby subjected to a penalty not exceeding Twenty Rupees, 
a'tiaahy person persisting in such infringement after being warned to 

by any of the Company's servants, in addition to incurring the 
r - 

- above mentioned, may ,immediately, or at the first opportu&tg, 
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for any parcel exceeding one hundred weight, (as the case mqy 
lrL,) ill addition to the sum ' payable for the carriage of sucll 4 

goods. 
or pnssen- 
paid for. 

lue for the 
e lawful for 

Is, or if the 

my, it shall 

is premises 
money aris- 

1 all charges 

plus, if any, 
rhall remain 

XIII. No person shall be entitled to carry, or to require the Corn- 
*any to ca~ry,  upon the Railway, any goods which in the judgment of the 
Compallg sllall he of a dangerous nature ; and if any person shall cause. 

any dallgerous - goods to be carried upon the said ~Eailway without dis; 

tinctly their nature on the outside of the package containing the 
same, or otherwise giving notice in writing to the Book-keeper, or other 

servant of the Company to whom the same shall be delivered .for the 
purpose of being so carried, he shall forfeit to the Company Two 
hul~dred Rupees for every such offence; and it shall be gawful for 

the:-Company to refuse to carry any parcel that they may suspect 

kb@~taiii goods of a dangerous nature, or to require the. sa& 



BVI.  Any person' whd slinll ride, lead, or drive upon or aeross the 

said Railway, or any part thereof, any beast or ahimal, (except in directly 
crossing the said Railway at any road or place appointed for that pur- 
pose, at a time at which he shall be lawfully authorized so to do,) shall 

I be. liable to it penalty not exceedidg Fifty Ropees for each offence. 
0 

XVII. The owner df any animal which shall be found straying on 
tlik Railway, or on any lands belonging to the Company, shall he liable 

td  a pGnalty not exteeding Ten Rilpees for each animal. 

' XVIII. Any person who shdl unlkfully and wilfully rbmove or 

deface the nutnber-plhtes, or remove or dxting~lish any lamp on any 
Can.iage belonging to the said Gdmpdny, -or shall wilfully damage or 

injure any Carriage, enginb; waggon; truckj warehouse, buildingjmachine, 
t 

dnce or any other matter or thing belonging to the Company, shall be : 
ligble to a penalty not exceeding P i e  Rupees, in addition to the 

: amount of damage done. 

shall have been set dp by the said Company on either side of the 1 
said Railway, or any other person, shall open such gatej or pass o r  

attempt to pass, or drive or attempt to drive any animal across the said 
Railway at  a time when any engine or train passing along the same shall 
be in sight, or who shdl a t  any time omit to shut and fasten such gate as 

soon as he and any carriage, cattle or other animals or things under his 
charge shdl  have passed through tlie same, he shall forfeit for every 

such offence a sum not exceeding. ?Fifty Rupees. 

I ally penalty is attached, and the name and address of such person shall 
I be unknown, any officer or servant of the Companv, or any Police offirer 



, - ,1CFI' No. 1131. O F  1853. 

i ; l i \ - f r ~ l l ~ -  npprehen(l :md detain such person until he can conveniently 

rllkel1 i~efore a Mngistri~te, or other officer having jurisdiction over the 4 

, , se l lc~ ,  or ntitil he shall be otherwise discharged by duc course of law. 

S I .  Whoever shall wilfully do any act., or omit to do what Be sllall 
he lcgullj. bou11d to do, intending by such act or omission to cause, or . 
knor\.ing that he is thereby liliely to cause, any engine, tender, carriage, 
or trucl< upon the said Railway to be obstrncted, mismanaged, over- 

thromll, or damaged in its passage upon the said Railway, and the life 

or limb of any person to be thereby endangered, shall be liable to be 
transported beyond sea for the term of his life, or to be imprisoned, with 

or without hard labour, for any term not exceeding seven years. 

XXII .  If  any officer or servant of the said Company shall wilfully 

or negligently omit to do what he shall be legally' bound to do, and'if, 


